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was an exchange of fists between lwo hon.
Members.

AN HON. MEMBER: Mukka mukki.

SHRI SURENDRANATH DWIVEDY:
Mukka mukki, they say. 1 do not know.
And the Speaker agreed with me—I was
not present here at that time—that there
was no such thing and the press has carried
a most incorrect news. 1 hope the Chair
would also warn them that in future, on
matters like this, they should take care to
sce that proper reporting is made.

15 Hrs.

SHRI S. KUNDU (Balasorc): Mr. Lak-
kappa has said there was no such fight. 1
craved your indulgence because unless you
allow me to raise this privilege issue, fur-
ther damage will be done.

MR. DEPUTY-SPEAKER: Privilege
does not arise. I have ruled it out.

SHRI S. KUNDU: All right; I will not
use the word ‘privilege’. An ecmergent
situation has arisen. Papcrs have reported
that there was a fight and all that. This
will go on unless it is contradicted. There-
fore, 1 wanted to suggest that by such pub-
lications, contempt of this House has been
committed and a privilege motion should
be there.

SHRI TENNETI VISWANATHAM:
(Visakhapatnam): At 1.30 PM on that day,
I also heard the AIR announce that there
was fisting here.  On that, I gave a privilege
motion and the Speaker was good enough
to say that the motion has been forwarded
to the Minister and he would give his ruling
later.

MR. DEPUTY-SPEAKER: 1 would
join with Mr. Dwivedy and Iwould say
that while reporting the proceedings of the
House, the papers should take care to verify
that their report about what was said or what
has happened in the House is correct before
it goes into print. T am sure we would
all appreciale the sentiments cxpressed by
Mr. Lakkappa that despilc tempers being
aroused, we must do everything to maintain
and promote the dignity and decorum of
the House.

SHRI KANWAR LAL GUPTA: What
about the communist members? He has
not cxpressed his regret. (Interruptions)

1502 Hrs.

TAXATION LAWS (AMENDMENT)
BILL

APPOINTMENT OF MEMBFR TO SELECT
COMMITTEE

SHRI TENNETI VISWANATHAM:
(Visakhapatnam): I beg to move :

“That this House do appoint Shri Beni
Shanker Sharma to the Select Committee
on the Bill further to amend the Income-
tax Act, 1961, the Wealth-tax Act,
1957, the Gift-tax Act, 1958. and the
Companies (Profits) Surlax  Act, 1964
vice Shri Brij Bhushan Lal resigned.”

MR. DEPUTY-SPEAKLCR: The gues-
tion is :

“That this House do appoint Shri Benu
Shanker Sharma to the Select Committee
on the Bill further to amend the Income-
tax Act, 1961, the Wealth-tax Act, 1957,
the Gift-tax Act, 1958 and the Companies
(Profits) Surtax Act, 1964 vice Shn
Brij Bhushan Lal resigned.”

The motion was adupted.

KHADI AND OTHER HANDLOOM

INDUSTRIES DEVELOPMENT (AD-

DITIONAL EXCISEDUTY ON CLOTH)
AMENDMENT BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): I beg to move lor {cave
to withdraw the Bill further to amend
the Khadi and Other Handloom Industries
Development (Additional Excise Duty on
Cloth) Act, 1953, which was introduced on
the 14th MNovember, 1967,

SHRI SRINIBAS MISRA (Cuttack):
Under rule 111, T would like to say this.
From 1967 this Bill is beforc the House.
Today at the fag end of 1969, afier wasting
s0 much time, it is being withdrawn on the
ground that there was a misconception.
Sir, they are talking so many things regard-
ing socialist pattemn. Now with an apology
of the same socialist pattern, we will permit
it 1o be withdrawn.
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MR. DEPUTY-SPEAKER: A statement
giving the reasons why the Bill is being
withdrawn has been circulated to  hon.
Members alrcady. Now the question is:

“That lcave be granted to withdraw the
Bill further to amend the Khadi and
Other Handloom Industrics Develop-
ment (Additional Excise Duty on Cloth)
Act, 1953, which was introduced on
the 14th November, 1967."

The motion was adopted.

BHRI RAM SEWAK: I withdraw the
Bill,

15.07 Hrs.
CUSTOMS TARIFF BILL*
THE MINISTER OF FOREIGN TRADE
(SHRI B. R. BHAGAT): 1 beg to move for

leave to introduce a Bill to consolidate and
amend the law relating to customs duties,

MR. DEPUTY-SPEAKER:
moved :

Motion

“That leave bz granted to introduce a
Bill to consolidate and amend the law
relating to customs duties.”

DECEMBER 24, 1969
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